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ORDER 

 

PER SUDHANSHU SRIVASTAVA, J.M. 

 This appeal has been preferred by the revenue against the 

order of the ld. CIT(A)-V, New Delhi dated 12.3.2015 for 

assessment year 2010-11.    

2.   The computation of tax effect has been submitted on behalf of 

the assessee as under:- 

 “Tax Effect:  

Tax as computed while filing ITR     [A]:  Rs. 2,47,25,598/- 

Tax on Income assessed u/s 143(3) [B]: Rs. 2,48,38,614/- 

Tax effect      [B] – [A]                           : Rs.     1,13,016/-” 



ITA No. 3458/Del/2015 

Assessment year 2010-11 

 

2 

 

2.1   Admittedly, the tax effect in this appeal is below the 

monetary limit of Rs. 20 lakhs. 

2.2   In terms of CBDT Circular No. 3/2018 dated 11th July, 

2018 read with Section 268 A of the Income Tax Act, 1961, this 

appeal by the Revenue should have been withdrawn or should 

not have been pressed by the Revenue. 

3.   In view of the above, the appeal by the Revenue is dismissed 

in limine. 

Order pronounced in the Open Court on 18th July, 2018. 

 
  Sd/-                                                          Sd/- 
 
       (G.D. AGRAWAL)                                    (SUDHANSHU SRIVASTAVA) 

PRESIDENT                                                 JUDICIAL MEMBER                            
 

Dated:  18th JULY, 2018 
‘GS’ 
 

Copy forwarded to: - 

 

1. Appellant 
2. Respondent 
3. CIT   
4. CIT(A) 
5. DR, ITAT                     

                        By Order 
 
 

ASSTT. REGISTRAR  
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